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ACT No. IX os 1910, 
- 

D 

:(Received the assen$ of the Governor General on the 18th 
March 1910.) 

An Act to amend the law relating to the supply 
and use of electrical energy. 

W HEREAS it is expedient to amend the law relat- 
ing to the supply and use of electrical energy; 

It is hereby enacted as follows :- 

PART I. 
PRELIMINARY. 

short title, 1. (I) This Act may be called the Indian 
extent and 
O,mm,nOe. Electricity Act, 1910. 
ment, (2) It extends to the whole of British India, 

inclusive of British Baluchistan and the Santhal 
Parganas ; and 

I (3) It shall came into force on such date as the 
Governor General in Council may, by notification in 
the Gazette of India, direct in this behalf. 

Definitions* 2. In  this Act, expressions defined in the Indian 
Telegraph Act, 1885, have ,the m 

I t3  them in that Act, and, unless 
I repugnant in the subject or context,-- 
! 

I (a) '"rial line " means any electric supply-lins 
which is placed above ground and in the 
open air : 

( b )  "area of supply" means the area within 
which alone a licensee is for the time 
being authorized by his license to supply, 
energy :. 
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(2) I n  respect of every such license and the grant! 
thereof the following provisions shall have effect,. 
namely : - 

(a) any person applying for a license under this 

C 
Par t  shall publish a notice of his applic- 
ation in the prescribed manner and with' 
the prescribed particulars, and the license 
shall not be granted- 

(i) until all objections received by the 
Local Government with reference 
thereto have been considered by i t  : 

Provided that no objection shall 
be so considered unless i t  is re- 
ceived before the expiration of 
three months from the date of the 
first publication of such notice as 
aforesaid ; and 

:(ii) until, in the case of an application 
for a license for an area includ- 
ing the whole or any part of any 
cantonment, fortress, arsenal, 
dockyard or campor of any b'uild- 
ing or place in the occupation of 
the Government for naval or 

% urposes, the Local Gov- 
ernment as ascertained that there 
is no objection to the grant of the 
license on the part of the General 
Officer Commanding the Division ; 

( b )  where an objection is received from any local 
authority concerned, the Local Govern- 
ment shall, if in its opinion the objection 
is insufficient, record in writing and 
communicate to such locr~l authority i ts 
reasons for such opinion ; 

'(0) E!Q 
1 
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go application for a license under this Par t  
shall be made by 'any local authority 
except in pursuance of a resolution 
passed at  a meeting of such authority held 
after one month's previous notice b.f the 
same and of the purpose thereof has been 
given in the manner in which notices of - 
meetings of such local authority are 
usually given ; 

a license under this Part- 

(i) may prescribe such terms as to lthe . 
limits within which, and the 
conditions under which, the supply 
of energy is to be compulsory or 
permissive, and as to the limits of 
price to be charged in respect of 
the supply of energy, and gene- 
rally as ta such matters as the 
Local Government may think fit; 
and 

r .. ill) save in cases in which under section 
110, clause (b ) ,  the provisions of 
sections 5 and 7, or either of them, 
have been declared not to apply, 
every such license shall declare 

* whether any generating station to 
be used in connection with the 
undertaking shall or shall not 
form part of the undertaking for 
the purpose of purchase under 
section 5 or section 7; 

w e  grant of a license under this Par t  for any, 
purpose shall not in any way hinder or 
restrict the grant of a license to another 
person within the same area of s u p p l ~  
'for a like purposei 

rm; 'tE6 
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' (fl the provisions contamed in the Schedule 

shall be deemed to be incorporated with, 
. . . . . . . . . . . . .  and to form part  of, every license granted 

under th.is Part ,  save'in so far  as they are . 

expressly added to, varied or excepted by 
0 .  

the .license, and shall, subject to any .such 
additions, variations or exceptions which 
the Local Government is bereby em- 
powered to make, apply to the und.er+ 

: taking authorized by the license : 
Provided that, where a license is 

granted in accordaw with the provisions 
of clause I X  of the Schedule for the 

> A supply of energy to other licensees for 
distribution by them, then, in so far as 
such license relates to such supply, the 
provisions of clauses IV, V, VI, VII,  
V I I I  and X I 1  of the Schedule shall not 
be deemed to be incorporated with the 
license. 

(3) The exercise of the powers conferred on the 
1,ocal Government by this section shall be subject to 

. the control of the Governor General in Council. 
4. (1) The Local Government may, if in its Revocation 

opinion the public interest so requires, revoke a or amend. 
ment of j license in any of the foll.owing cases, namely :- licenses, 

(a)  .where the licensee, in the opinion of the 
Local Government, makes wilful and un- 
reasonably prolonged default in doing 
anything required of him by or under 
this Act ; 

( b )  where the licensee breaks any of the terms or 
conditions of his license the breach of 
which is expressly declared by such' 
licenss to render i t  liable to revocation; 

( c )  where the licensee fails, within the period 
fixed in this behalf by his license or any 

longer 
E 2 

\ 

--- . .  . ............. 

, 
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longer period which the Local Govern- 
ment may substitute therefor by order 
under sub-section (3), clause (b), and 
before exercising any of the powers con- 
ferred on him thereby in relation to the 
execution of works,- 
(i) to show, to the. satisfaction of the' 

Local Government, that he is in 
a position fully and eiticiently to 
discharge the duties and obliga- 
tions imposed on him by his license, 
O5 (ii) to make the deposit or furnish the 
security required by his license; 

(d )  where the licensee is, in the opinion of the 
Local Government, unable, by reason of 
his insolvency, fully and efficiently to 
discharge the duties and obligations 
imposed on him by his license. 

(8) Where the Local Government might, under 
sub-section ( I ) ,  revoke a license, it. may, instead of 
revoking the license, permit i t  to remain in force 
subject to such further terms and conditions as it 
thinks fit to impose, and any further terms or con- 
ditions so imposed shall. be binding upon, and be 
observed by, the licensee, and shall be of like force 
and effect as if they were contained in the license. 

(8) Where in its opinion the public interest so 
permits, the Local Government may, on the appli- 
cation or with the consent of the licensee, and, if the 
licensee is not a local authority, after consulting the 
local authority (if any) concerned,- 

(a) revoke a license as to the whole or any part 
of the area of supply upon such terms 
and conditions as it thinks fit, or 

(b) make such alterations or amendments in the 
terms and conditions of a license, includ- 

ing 
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ing the provisions specified in section 3, 
sub-section (2), clause V), as it thinks fit. 

5. Where the Local Government revokes, under Provisione 
section 4, sub-section ( I ) ,  the license of a licensee, not oense where of li- li- 
being a local authority, the following provisions shall censee, not 

- have effect, namely :- being a 
local 

i (a) the Local Government shall serve a notice of ;;,",h;:$.ys is 
i the revocation upon the licensee, and, 

where the whole of the area of supply is 
included in the area for which a single 
local authority is constituted, upon that 
local authority also, and shall in the 
notice fix a date on which the revocation 
shall take effect; and on and with effect 
from that date all the powers and 
liabilities of the licensee under this Act 
shall absolutely cease and determine; 

( b )  where a notice has been served on a local 
authority under clause (a), the local 
authority may, within three months after 
the service of tohe notice, and with the 
written consent of the Local Government, 
by notice in writing, require the licensee 
to sell, and thereupon the licensee shall 
sell, the undertaking to the local author- 
ity on payment of the value of all lands, 
buildings, works, materials and lant of 

d? the licensee suitable to, and use by him 
for, the purposes of the undertaking, 
other than a generating station declared 
by the license not to form part of the 
undertaking for the purpose of purchase, 
such value to be, in case of difference or 
dispute, determined by arbitration : 

Provided that the value of such lands, 
buildings, works, materials and plant 
shall be deemed to be their fair  market- 
value a t  the time of purchase, due regardl 

I being 
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being had to the nature and condition f o ~  
the time being of such lands, buildings* 
works, materials and plant,, and to the 

d2 

state of rep,air thereof, and to the cis- 
cumstance that they are in such a position 
as to be ready for immediate working, 
and to the suitability of the same for the 
purposes of the undertaking, but with- 
out any addition in respect of compul- 
sory purchase or of goodwill or of any 
profits which may be or might have been 
made from the undertaking, or of anx 
similar considerations ; 

(c) where no purchase has been effected by the 
local authority under clause (b ) ,  and any 
other person is willing to purchase the 
undertaking, the Local Government may, 
if it thinks fit, with the consent of the 
licensee, or without the consent of the 
licensee in case the price is not less than 
that for which the local authority might 
have purchased the same, require the 
licensee to sell, and thereupon the licenses 
shall sell, the undertaking to ~ u c h  other 
person ; 

(d) where no purchase has been effected under 
clause (b) or clause (c) within such time 
as the Local Government may consider 
reasonable, or where the whole of the ares 
of supply is not included in the area for 
,which a single local authority is consti- 
tuted, the Local Government shall have 
the option of purchasing the undertaking 
and, if the Local Government elects to<' 
purchase, the licensee shall sell the under- 
taking to the Local Government upon 
terms and conditions similar to those set 
forth in  clause (b); 

(a), mhwe 



IQIO.]' .Etectricity. - 65 

(Part II.-Supply of Efiergy .) 

( e )  where a purchase has been eft'ected under 
any of the preceding clauses,- 
(i) 'the undertaking shall vegt in I&@ 

purchasers free faom any debts, 
.mortgages ,or ,similar obligations . . 

@ of the licensee -or attaching to the 
undertaking : 

Provided that any such debts, 
mortgages or similar obligations 
shall attach! to the purchase-money, 
in substithtion for the undertak: 
ing ; and 

(ii) the revocation of the license shall 
extend only to the revocation of 
the rights, powers,, authorities, 
duties and obligations of the 
licensee from whom the undertak- 
ing is purchased, and, save as 
aforesaid, the license shall remain 

. . in  full force, and the purchaser 
shall be deemed to be the. licensee : 

Provided that where the h c a l  
Government elects to purchase 

.nnder clause (d), the license shall, 
after purchase, in so f a r  as the 
Zocal Government is concerned, 
cease to  have any further opera- 
tion ; 

(f) where no purchase has been effected under . . 

any of the foregoing clauses, the licensee 
shall have the option of disposing of all 
lands, buildings, works, materials and 
plant  belonging to the undertaking in 
such manner as he may think fit : 

Provided that, if the licensee does not 
exercise such option within a period of 
six months from the date on which the 

. . 
same 

~. ~ ~ - . -  
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same became exerciseable, the Local 
Government may forthwith cause the 
works of the licensee in, under, over, 
along or across any street to be removed 
and every such street to be reinstated, and 
recover the cost of such removal .and re- 

,., 

instatement from the licensee ; 
(g) if the licensee has been required to sell the . ~ 

undertaking, and if the,salb has not been 
completed by the date fixed in the notice 

. issued under'. clause (a), the purchaser 
may, with the previous sanction of the 
Local Government, work the undertaking 
pending the completion of the sale. 

Provisions 6. (1) Where the Local Government revokes the 
of a local authority under- section 4, sub-sec- 
), and any person is willing to purchase the 

undertaking, the Local Government may, if it thinks 
St, require the local authority to sell, and thereupon 
the local authority shall sell, the undertaking to such 

on such terms as the Local Government thinks 

(2)  Where no purchase has been effected under 
sub-section (I), the licensee shall liave the option of 

, disposing of all. lands, buildings; works, materials 
and plant belonging to the undertaking in such 
manner as he may think fit : 

Provided that, if the licensee does not exercise 
such option within a period of six months from the 
date on which the same became exerciseable, the Local 
Government may forthwith cause the works of the 
licensee in, under, over, along or across any street to 
be removed and'every such street to be reinstated, and 
'recover the cost of such removal and reinstatement 
from the licensee. 

rumhaseof . ye,- (1) Where a license has been granted to any 
not being a local authority, and the whole of 

' ' 

$he 
I 

~ . .  . 
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bhe area of supply is included in the area for which 
a single local authority is constituted, the local 
authority shall, on the expiration of such period, not 
exceeding fifty years, and of every such subsequent 
period, not exceeding twenty years, as shall be 
specified in this behalf in  the license, have the option " 
of purchasing the undertaking, and, if the local 
authority, with the previous sanction of the Local 
Government, elkcts to purchase, the licensee shall sell 
the undertaking to the local authority on payment 
of the value of all lands, buildings, works, materials 
and plant of the licensee suitable to, and used by him 
for, the purposes of the undertaking, other than a 
generating station declared by the license not to form 
par t  of the undertaking for the purpose of purchase, 
such value to be, in  case of difference or dispute, " 

determined by arbitration : 
Provided that  the value of such lands, buildings, 

works, materials and plant shall be deemed to be their 
fa i r  market-value a t  the time of purchase, due regard 
being had to the nature and condition for the time 
being of such lands, buildings, works, materials and 
plant, and to the state of repair thereof, and to the 
circumstance that they are in such a position as to be 
ready for immediate working, and to the suitability* 
of the same for the purposes of the undertaking : 

Provided also that  there shall be, added to such 
value as aforesaid such percentage, if any, not 
exceeding twenty per centum on that  value as may be 
specified in the license, on account of compulsory 
purchase. 

(2) Where- 

(a) the local authority does not elect to purchase 
under sub-section (I), or 

( b )  the whole of the area of supply is not in- 
cluded in the area for which a single local 
authority 'is constituted, or 

I (6). a 
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(e) a licensee supplies energy from the same 
generating station to two or more areas 
of supply, caoh oontrollod by its  own 
local authority, and has been granted a 
l'icense in respect of each area of supply, 

the Local Government shall have the like option 
,upon the like terms and conditions. 

(3) Where a purchase has been effected under 
sub-section (I) or sub-section (g),- 

(a) the undertaking shall vest in the purchasers 
free from any debts, mortgages or simi- 
lar obligations of the licensee or attach- 
ing to the undertaking : 

Provided that any such debts, mort- 
gages or similar obligations shall attach 
to the purchase-money in ~ubst~itution for 
the undertaking ; and 

( b )  save as aforesaid, the license shall remaih 
in full force, and the purchaser shall be 
deemed to be the licensee : 

Provided that where the Local Govern- 
ment elects to purchase under sub-section 
(2) ,  the license shall, after purchase, in 
so far  as the Local Government is con- 
cerned, cease to have any further opera- 
tion. 

(4) Not less, than two years' notice in writing of 
any election to purchase under this section shall be 
served upon the licensee by the local authority or the 
Local Government, as the case may be. 

(a) Notwithstanding anything hereinbefore con- 
tained; a local authority may, with the previous 
sanction of the Local Government, waive its option 
to purchase and enter into an agreement with the 
licensee for the working by him of the undertaking 
,until the expiration of the next subsequent period 
referred to in sub-section (I), upon such terms and 
mnditions as may be stated in such agreement. 

6. Where , 
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E 

ernment for the supply of energy by one licensee to 
another in accordance with the provisions of clause, 
IX of the Schedule. 

(2) The licensee shall not at any time assign his 
license or transfer his undertaking, or any  part  
thereof, by sale, mortgage, - lease, exchange or other- 
wise without the previous consent in writing of the 
Local Government. 
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(21, unless made with, or subject to, such consent as 
aforesaid, shall be void. 

General 
power for 

10. Notwithstanding anything in sections 5, 7 
and 8, the Local Government may, with the previous 

to  vary terms sanction of the Governor General in Council, i n  any 
of purohase. license to be granted under this Act,- 

(a) vary the terms and conditions upon which, 
and the periods on the expiration of 
which, the licensee shall be bound to scll 
his undertaking, or 

( b )  direct that, subject to such conditions and 
1 restrictions (if any) as it may think fit to 

impose, the provisions of the said sec- 
tions or any of them shall. not apply. 

Annual 11. (1) Every licensee shall, unless expressly ex- 
aocounts of 
licensee. empted from the liability by his license, or by order 

in writing of the Local Government, prepare and 
render to the Local Government or to such authority, 
as the Local Government may appoint in this behalf, 
on or before the prescribed date in each year, an 
annual statement of accounts of his undertaking 
made up to such date, in such form, and containing 
such particulars, as may be prescribed in this behalf. 

(2) The licensee shall keep copies of such annual 
statement a t  his office and sell the same to any appli- 
cant a t  a price not exceeding five rupees per copy. 

Provisione 12. (1) Any licensee may, from time to time but 
as to the  subject always to the terms and conditions of his 
opening and 

up license, within the area of supply, or, when permitted 
of streets, by the terms of his license to lay down or place elec- 
railways and 
tramways, tric supply-lines without the area of supply, with- 

out that area- 
(a) open and breali up the soil and pavement of 

any street, railway or tramway; 
(b)  ope'' 
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( b )  open and break up any sewer, drain or 
tunnel in or under any street, railway or 
tramway ; 

(c) lay down and place electric supply-lines and 
other works; 

(d) repair, alter or remGve the same; and 
(e) do all other acts necessary for the due supply 

-of energy. 

(2) Nothing contained in sub-section (1) shall be 
deemed to authorize or empower a licensee, without 
the consent of the local authority or of the owner and 
occupier concerned, as the case may be, to lay down 
or place any electric suppl -line or other work in, X: through or against any buil ing, or on, over or under 
any land not dedicated to public use whereon, where- 
over or whereunder any electric supply-line or work 
has not already been lawfully laid down or placed 
by such licensee. 

Provided that any support of an aerial line or 
any stay or strut required for the sole purpose of 
securing in position any support of an aerial line 
may be fixed on any building or land or, having 
been so fixed, may be altered, notwithstanding the 
objection of the owner or occupier of such building 
or land, if the District Magistrate or, in a Presi- 
dency-town or Rangoon, the Commissioner of Police 
by order in writing so directs :. 

Provided, also, that, if a t  any time the owner or 
occupier of any building or land on which any such 

>.upport, stay or strut has been fixed shows sufficient 
1 cause, the District Magistrate or, in a Presidency- 

town or Rangoon, the Commissioner of Police may 
by order in writing direct any such support, stay or 
strut to be removed or altered. 

(3) When making an order under sub-section (2) 
the District Magistrate or the Commissioner of 
Police, as the case may be, shall fix the amount of 

annual rent, or of both, which 
shoyld 
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should in his opinion be paid by the licensee to tIie 
.owner or occupier. 

(-4) Every order mado by a District Magistrate 
or a Commissioner of Police under sub-section (2) 
shall be subject to revision by tho Local Government. 

(5) Nothing contained in sub-section (I) shall be - 

'deemed to authorize or empower any licensee to  open 
or break up any street not repairable by the Gov- 
ernment or a local authority, or any railway or 
tramway, except such streets, railways or tramways 
(if any), or such parts thereof, as he is specially 
authorised to break up by his license, without the 
written consent of the person by whom the street is 
repairable or of tho person for the time being enti- 
tled to work the railway or tramway, unless v i t h  the 
,written consent of the Local Government : 

Provided that the Local Government shall not' 
give any such consent as aforesaid, until the licensee 
has given notice by advertisement or otherwise as 
the Local Government may direct, and within such 
period as the Local Government may fix in  this 
behalf, to the person above referred to, and until all 
representations or objections received in accordance 
with the notice have been considered by the Local 
Government. 

Notioe of 13. (1) Where the exercise of any of the powers 
new of a licensee in relation to the execution of any works 

involves the placing of any works in, under, over, 
along or across any street, part of a street, railway, 
tzamway, canal or waterway, the following provi-- 
sions shall have effect, namely :- 

(a) not less than one month before commencing 
the execution of the works (not being a 
service line immediately attached, or in- 
tended to be immediately attached, to a 
distributing main, or the repair, renewal 
or amendment of existing works of 
which the character or position is not to 

be 



be altered), the licensee shall serve upon 
the person responsible for the repair of 
the street or part of a street (hereinaftcr 
in this section referred to as " the repair- 
ing authority ") or upon the person for 
the time being entitled to work the rail- 
;way, tramway, canal or waterway (h;sc,- 
inafter in this section referred to as 
" the owner "),, as the case may be, a 
notice in writing describing the proposed 
works, together with a section and plan 
thereof on a scale su$ciently large to 
show clearly the details of the proposed 
worlrs, and not in any case smaller than 
one inch to eight feet vertically and 
sixteen inches to the mile horizontally, 
and intimating the manner in which, and 
the time at which, i t  is proposed to inter- 
fere with or alter any existing worlrs, and 
shall, upon being required to do so by 
the repairing authority or owner, as the 
case may be, from time to time give such 
further information in relation thereto 
as may be desired ; 

:(b) if the repairing authority intimates to the 
licensee that i t  disapproves of such 
works, section or plan, or approves there- 
of subject to amendment, the licensee 
may, within one week of receivinq such 
intimation, appeal to the Local Govern- 
ment, whose decision, after considering 
the reasons given by the repairing 
authority for its action, shall be final; 

'(c) if the repairing authority fails to give 
notice in writing of its approval or disap- 
proval to the licensee within one month, 
it shall be deemed to have approved 
of the works, section and plan, and 
the licensee, after giving not less than 

forty-eight 
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forty-eight hours' notice in writing to 
the repairing authority, may roceed to 
carry out the works in accor 8 ance with 
the notice and the section and plan 
served under clause (a); . . 

(d) if the owner disapproves of such works, 
section or plan, or a,pproves thereof 
subject to amendment, he may, within 
three weeks after the service of the notice 
under clause (a), serve a requisition upon 
the licensee demanding that any question 
in relation to the works or to compensa- 
tion, or to the obligations of the owner to 
others in respect thereof, shall be deter- 
mined by arbitration, and thereupon the 
matter shall, unless settled by agreement, 
be determined by arbitration; 

(e) where no requisition has been served by the 
owner upon the licensee under clause (d), 
within the time named, the owner shall 
be deemed to have approved of the works, 
section and plan, and in that case, or 
where after a requisition for arbitration 
the matter has been determined by arbi- 
tration, the works may, upon payment 
or securing of compensation, be executed 
according to  the notice and the section 
and plan, subject to such modifications 
as may have been determined by arbitra- 
tion or agreed upon between the parties; 

:V) where the works to be executed consist of 
the laying of any underground service 
line immediately attached, or intended 
to be immediately attached, to a distri- 
buting main, the licensee. shall give to the 
repairing authority or the owner, as the 
case may be, not less than forty-eight 
hours' notice in writing of his intention 
to execute such works; 

(g) wIiere 
I 
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(Y) where the works to be executeil consist of 
the repair, renewal or amendment of 
existing works of which the character or 
position is not to be altered, the licensee 
shall, except in cases of emergency, give 
to the repairing authority, or to the 

n owner, as the case may be, not less than 
forty-eight hours' notice in writing of 
his intention to execute such works, and, 
on the expiry of such notice, such works 
shall be commenced forthwith and shall 
be carried on with all reasonable des- 
patch, and, if possible, both by day and 
by night until completed. 

(2) Where the licensee makes default in comply- 
ing with any of these provisions, he shall make full 
compensation for any loss or damage incurred by 
reason thereof, and, where any difference or dispute 
arises as to the amount of such compensation, the 
matter shall be determined by arbitration. 

(3) Notwithstanding anything in this section, 
the licensee may, in case of emergency due to the 
breakdown of an underground electric supply-line, 
after giving .notice in writing to the repairing 
authority or the owner, as the case may be, of his 
intention to do so, place an agrial line without com- 
plying with the provisions of sub-section (I) : 

Provided that such a&al line shall be used only 
until the defect in the underground electric supply- 
line can be made good, and in no case (unless with 
the written consent of the .Local Government) for a 
period exceeding six weeks, and shall be removed a s  
soon as may be after such defect is removed. 

)Iteration of 14. (I) Any licensee may alter the positim of 
pipes or 
WWI39. , , any pipe (not forming, in a case where the licensee 

i s  not a local authority, part of a local authority's 
main sewer), or of any wire under or over any place 
which he is authorized to open or break up, if such 
pipe or wire is likely to interfere with the exercise 

of 
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of his powers under this Act; and any person may 
alter the position of any electric supply-lines or 
works of a licensee under or over any such place a,s 
aforesaid, if such electric supply-lines or works are 
likely to interfere with the lawful exercise of any 
powers vested in him. 

(2) I n  any such case as aforesaid the following 
provisions shall, in the absence of an agreement to 
the rmntrary between the parties concerned, apply, 
namely :- 

(a) not less than one month before commencing 
any alteration, the licensee or other per- 
son desiring to make the same (herein- 
after in this section referred to as " the 
operator ") shall serve upon the person 
for the time being entitled to the pipe, 
wire, electric supply-lines or works, as 
the case may be (hereinafter in this sec- 
tion referred to as " the owner "), a notice 
in writing, describing the proposed 
alteration, together with a section and 
plan thereof on a scale sufficiently large 
to show clearly the details of the pro- 
posed works, and not in any case smaller 
than one inch to eight feet vertically and 
sixteen inches to  the mile horizontally, 
and intimating the time when i t  is to be 
commenced, and shall subsequently give 
such further information in relation 
thereto as the owner may desire; 

( b )  within fourteen days after the service of 
the notice, section and plan upon the 
owner, the owner may serve upon the 
operator a requisition to the effect that 
any question arising upon the notice, 
section or plan shall be determined Ly 
arbitration, and thereupon the matter 
shall, unless settled by agreement, be 
determined by arbitration ; 

(4 everx 
I 
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(6) every arbitrator to whom a referene is 
made under clause (b) shall have regard 
to any duties or obligations whioh th 
owner is under, and may require the 
operatvr to execute any temporary or 
other works so as to avoid as far as possi- 

5 ble interference therewith; 
(d) where no requisition is served upon the 

operator under clause (b) within the time 
named, or where such a requisition has 
been served and the matter has been 
settled by agreement or determined by 
arbitration, the alteration may, upon pay- 
ment or securing of any ,compensation 
accepted or determined by arbitration, 
be executed in accordance with the 
notice, section and plan and subject to 
such modifications as ma37 have been 
determined by arbitration or agreed upon 
between the parties; 

(e) the owner may, a t  any time before the 
operator is entitled to commence the 
alteration, e r v e  upon the operator a 
statement in writing to the effect that he 
desires to execute the alteration himself 
and requires the operator to give such 
security for the repayment of any expen- 
ses as may be agreed upon or, in default 
of agreement, determined by arbitration ; 

( f )  where a statement is served upon the opera- 
tor under clause (a), he shall, not less 
than forty-eight hours before the exe- 
cution of the alteration is required to bo 
commenced, furnish such security and 
serve upon the owner a notice in writing 
intimating the time when the alteration 
is required to be commenced, and the 
manner in which i t  is required to h 
made; and thereupon the owner mag 

proceed 
F 2 
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proceed to execute the alteration as 
required by the operator; 

(g) where the owner declines to comply, or does 
not, within the time and in the manner 
prescribed by a notice served upon him 
under clause (a, comply with the notice, 
the operator may himself execute the 
alteration ; 

(h) all expenses properly incurred by the owner 
in complying with a notice served upon 
him by the operator under clause (f) may 
be recovered by him from the operator. 

(9) Where the licensee or other person desiring 
to make the alteration makes default in complying 
with any of these provisions, he shall make full 
compensation for any loss or damage incurred by 
reason thereof, and, where any difference or dispute 
arises as to the amount of such compensation, the 
matter shall be determined by arbitration. 

Laying of 15. ( 1 )  Where- . . eleotrio sap. 
ply -lines or 
other works 

(a) the licensee requires to dig or sink any 
nmr aewere. trench . for - -  , laying down any new electric 
pipes or 
other elmtrio 

supply-lines or other works, near to 
 upp ply-lines which any sewer, drain, water-cour. .-;e vr 
01 works. work under the control of the 1,ocal 

Government or of any local authority, or 
any pipe, syphon, electric supply-line or 
other work belonging to any duly author- 
ized person, has been lawfully placed, or 

( b )  any duly authorized person requires to dig 
or sink any trench for laying down or 
constructing any new pipes or other 
works, near to vhich any electric supply- 
lines or works of a licensee have been 
lawfully placed, 

the licensee or such duly authorized person, as the 
case may be (hereinafter in this section referred to 
as " the operator "), shall, unless it is otherwise 

agreed 
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agreed upon between the parties interested or in case 
of sudden emergency, give to the Local Government 
or local authbrity, or to such duly authorized person, 
or to the licensee, as the case may be (hereinafter in 
this section referred to as " the owner "1, not less 
than forty-eight hours' notice in writing before 
commencing to dig or sink the trench, and the owner 
shall have the right to be present during the execu- 
tion of the work, which shall be executed to the rea- 
sonable satisfaction of the owner. 

(2) Where the operator finds i!t necessary to 
undermine, but not to alter, the position of any pipe, 
electric supply-line or work, he shall support it in 
position during the execution of the work, and 
before completion shall provide a suitable and 
proper foundation for i t  where so undermined. 

(3) Where the operator (being the licensee) lays 
any electric supply-line across, or so as to be liable 
to touch, any pipes, lines or service-pipes or service- 
lines belonging to any duly authorized person or to 
any persos supplying, transmitting o? using energy 
under this Act, he shall not, except with the written 
consent of such person and in accordance with sec- 
tion 34, sub-section (I), lay his electric supply-lines 

I 
so as to come into contact with any such pipes, lines 
or service-pipes or service lines. 

(4) Where the operator makes default in com- 
plying with any of the provisions of this section, he 
shall make full compensation for any loss or damage 
incurred by reason thereof. 

(5) Where any difference or dispute arises under 
this section, the matter shall be determined by arbi- 
tration. 

( 6 )  Where the licensee is a local authority, the 
references in this section to the local authority and 
to sewers, drains, water-courses or ,works under its 
control shall not apply. 

16. (I) Where any person, in exercise of any O E ~ ~ ~ ; ~ ; ~  
the powers eonferred by or under this Act, opens or trarnwav 

breaks 
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@"we'" " 
breaks up the soil or pavement of any street, pail- drains or 

tunnels way or tramway, or any sewer, drain or tunnel, ha 
broken np to shall- 
be reinstated 
wit hout 
dday. 

&a) immediately cause the p a ~ t  opened OF 

broken up to  be fenwd and gnarded; 
(b). before sunset cause a light or lights, sufi- 

eient for the warning of passengers, to  
be set up and maintained until sunriw 
against or near the part opened or 
broken up; 

(c) with all reasbnablie s p e d  fill in the ground . *  
and reinstate and make good the soil OF 

pavement,, or the sewer, drain or tunnel, 
opened or broken up, and carry away the 
rubbish occasioned by such opening 0% 

breaking up;  and, 
(d) after reinstating and making good the soil 

or pavement, or the sewer, drain or tun- 
nel, broken or opened up, keep the same 
ili" good repair for three months and for 
any further period, not exceeding nine 
donths, during ,which subsidence 
continues. 

(2) W hers any persm fails to comply with any 
of the provisions of sub-section ( I ) ,  the person hav- 
ing the control or management bf the street, railway, 
tramway, sewer, drain or tunnel in respect of which 

I the default has occurred, may cause to be executed 
the work which the defaulter has delayed or omitted 
to execute, and may recover from him the expenses 
incurred in such executibn. 

(3) Where any difference or dispute arises ax to 
the amount of $he expenseis incurred under sub- 
section (2), the matter shall be determined by 
arbitration. 

Noticeto 17. (1) A licensee shall, before laying down or 
I tslegrepk. 1 u t , o i t y  placing, within ten yards of any part of any tele- 

graph-line, any electric supply-line or other works 
I i 

I i (not 
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8 less than ten days' notice in writing to the telegraph- 
authority, specifying- 

,- 

(a), the course of the works or alterations pro- 
posed, 

(b) the manner $ which the works are to be 
utilized, 

(6) the adbunt and nature of the energy to be 
I transmitted, and 

(d) the extent to, and manner in, which (if a t  
all) earth returns are to be used; B 

and the licensee shall conform with such reasonable 
requirement'& either general or special, as may be 
laid down by the telegraph-authority within, that 
period for preventing any telegraph-line from being 
injuriously affected by such works br alterations : 

Provided that, in case of emergency (which sb.a.!B 
be stated by the licensee in writing to the telegraph- 
authority) arising froin defects in any of the electric 
supply-lines or other works of the licensee, the 
licensee shall be required to give only such notice as 
may be possible after the necessity for the proposed 
new works or alterations has arisen. 

(2) Where tlie works to be e x e c u ~  consist of 
the laying of any underground service line imme- 
diately attached, or intended to be immediately, 
attached, to a distributing main, the licensee shall, 
not less than forty-eigfit hours before"cammencing 
the work, serve upon the telegraph-authority a notice * 

in writing bf his intention to execute such works. 
18. (I) Save as provided in section 13, sub-S~C- Acriel,inea. 

tion (S), nothing in this Pa r t  shall be deemed to 
authorize or empower a licensee to place any &rial 

2im 
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line along or across any street, railway, tramway, 
canal or waterway unless and until the Ldorcal Gov- 
ernment has communicated to him a general appro- 
val in writing of the methods of construction which 
he proposes to adopt : 

Provided that the communication of such ' 
approval shall in no way relieve the licensee of .his 
obligations with respect to any other consent 
required by or under this Act. - 

@);Where any aerial line has been placed br 
maintained by a licensee in breach of the provisions 
of sub-section (I), the Local Government may require 
the licensee forthwith to remove the same, or may 
cause the same to be removed and recover from the 
licensee the expenses incurred in such removal. 

(3) Where any tree standing or lying near an 
&rial line, interrupts or interferes with; or is likely 
to interrupt or interfere with, the conveyance or 
transmission of energy, a Magistrate of the first 
class blr, in a Presidency-town or Rangoon, the Com- 
missioner of Police may, on the application of the 
licensee, cause the tree to be removed or otherwise 
dealt with as he thinks fit. 

(4) When disposing of an application under sub- 
secti~m (3), the Magistrate or Commissioner of 
Police, as the case may be, shall, in the case of any 
tree in existence before the placing oT the *rial 
line, award to the person interested in the tree such' 
compensation as he thinks reasonable, and such pm- 
son may recover the same from the licensee. 

19. (1) A licensee shall, in exercise of any 'cff the 
powers conferred by or under this Act, cause as 
little dama*, detriment and inconvenience as may, 
be, and shall make full compensation for any dam- 
age, detriment or inconvenience causea by him or 
by any one employed by him. 

(2) Save in the case peavided for in section 12, 
sub-section (S), where any difference or dispute 
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1 

arises as to the amount or the application of suc 
pensation, the matter shall be deprmine 
tration, 

i 

i - S U P P ~ Y .  
20. (I) A licensee or any person duly authorized p ower for 

l i c ~ s e e  to by a licensee may, a t  any reasbnable time, and on enter pre- 
informing the occupier of his intention, enter any mises and t o  remove fit- 
premises to which energy is or has been supplied by tbgs ., ~ t h ,  
him, lfor the purpose of- apparatus of Licensee. , - 

(a)  inspecting and testing the electric supply- 
lines, meters, fittings, works and 
apparatus for the supply of energy be- 
longing t!i~ the licensee; or 

( b )  ascertaining-the amount of energy supplied 
or the electrical quantity cont,ained in 
the supply ; or 

(c) removing, where a supply of energy is no 
longer required, or where the licensee is 
authorized to take away and cut bf£ such 
supply, any electric supply-lines, fittings, 
works or apparatus belonging to the 
licensee. 

(9) A licensee or any person authorized as afore- 
said may also, in pursuance of a special order in 
this behalf made by the District Magistrate lor, in a 
Presidency-town or Rangoon, by the Commissioner 
of Police, and after giving not less than twenty-four 
hours' notice in writing to the occupier,. enter any 
piwnises to which energy is or has been supplied, or 
is tb Iw supplied, by him, for tEe purpose of examin- 
ilug and testing the electric wires, fittings, works and 
apparatus for the use of energy belbnging to the 
consumer. 

21. (1) A licensee shall not be entitled to pre- Restriotions 
scribe any special form of appliance for utilizing on licensee's 

controlling 
energy supplied by him, or, save as prov2ed by set- or interfering 
tion 23, sub-section (29, or by sectiron 26, sub-section with use of 

(71, 
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(7), in any way to control or int,erfere with the use 
of such energy : 

Provided that  no person may adopt any form bf 
appliance, or use the energy supplied to him, so as 
unduly or improperly to interfere with the supply, - 
by the licensee of energy to any other person. 

(2) Where any difference or dispute arises as to 
whether a licensee has prescribed any appliance or 
controlled or interfered with the use of energy in  
contravention of sub-section (I), the matter shall be 
either referred to an Electric Inspector and decided 
by him or, if the licensee or consumer so desi~es,  
determined by arbitration. 

Obligation 22. Where energy is  supplied by a licensee, every 
on licensee to 
supply person within the area of supply shall, except in  so 
energy. f a r  as is otherwise provided by the terms and con- 

ditions of the license, be entitled, on application, 
to a supply on the same terms as those on which any, 
other person in the same area is entitled in similar 
circumstances to a corresponding supply : 

Provided that  no person shall be entitled to 
demand, or to continue to receive, from a licensee a 
supply of energy for any premises having a separate 
supply unless he has agreed with the licensee to pay 
to hinl such minimum annual sum as will give him . 
a reasonable return on the capital expenditure, and 
will cover other standing charges incurred by him 
in order to meet the possible maximum demand for 
those premises, the sum payable to be determined in 
case of difference or dispute by arbitratba. 

Charges for 23. (1) A licensee shall not, in  making any a g r w  
energy to : ment for the supply of energy, show undue prefer- be made 
without UD- ence to any person, but may, save as aforesaid, make 
dueprefer- such charges for the  supply of energy as may be 
ence. 

agreed upon, not exceeding the limits imposed by 
his license. 

(2) No consumer shall, except with the consent 
in writing of the licensee, use energy supplied to 

him 
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I 

him under one method of charging in a manner for 
I which a higher method of charging is in force. 

24. Whoso any person neglects to pay any Dirrounti- nuance of 
charge for energy or any other sum due from him to to 

$ 

a licensee in respect of the supply of energy to him, ;;:Cy:g 
, the licensee may, after giving not less than seven to 

clear days' notice in writing to such person andcbrge. a 

without prejudice to his right to recover such charge 
or other sum by suit, but off the supply and for that  
purpose cut or disconnect any electric supply-line or  
other works, being the property of the licensee, 
through which energy may be supplied, and may dis- 
cont,inue the supply until such charge or other sum, 
together with any expenses incurred by him in cut- 
ting off and re-connecting the supply, are paid, but 
no longer : 

Provided that where any difference or dispute 
has been referred under this Act to an Electric In- 
spector before notice as aforesaid has been given by 
the licensee, the licensee shall not exercise the powers 
conferred by this section until the Inspector has 
given his decision. 

25. Where any electric supply-lines, meters, of Exemptjon electric 

1 fittings, works or apparatus belonging to a licensee , 
are placed in or upon any premises, not being in the or other 

apparetus possession of the licensee, for the purpose of supply- ,,,, 
ing energy, such electric supply-lines, meters, fit,tings, men6 in 

works and apparatus shall not be liable to be taken Oertain cases 

1 in execution under any process of any Civil Court 
'or in any proceedings in illsolvency against the per- 
son in whose possession the same may be. 

26. ( 1 )  I n  the absence of an agreement to theMetere. 
contrary, the amount of energy supplied to a con- 
sumer or the electrical quantity contained in the. 
supply shall be ascertained by means of a correct 
meter, and the licensee shall, if requ,ired by the con- 
sumer, cause the consumer to be supplied with such' 
a meter : 

Provided 



, 
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Provided that the licensee may require the con- 
sumer to give him security for the price of a meter 
and enter into an agreement for the hire thereof, 
unless the consumer elects to purchase a meter. 

(2) Where the consumer so enters into an agree- 
ment for the hire of a meter, the licensee shall keep 
the meter correct, and, in default of his doing so, 
the consumer shall, for so long as the default con- 
tinues, cease to be liable to pay for the hire of the 
meter. 

(3) Where the meter is the property of the con- 
sumer, he shall keep the meter correct, and, in 
default of his doing so, the licensee may, after giv- 
ing him seven days' notice, for so long as the default 
continues, cease to supply energy through the meter. 

(4) The licensee or any person duly authorized 
by the licensee shall, a t  any reasonable time and on 
informing the consumer of his intention, have access 
to, and be at liberty to inspect and test, and for that 

I 
I purpose, if he thiinks fit, take off and remove, any 

meter referred to in sub-section ( 2 ) ;  and, except 
where the meter is so hired as aforesaid, all rebson- 

i able expenses of, and incidental to, such inspecting, 
I testing, taking off and removing shall, if the meter is 
i found to be otherwise than mrrect, be recovered 

,from the consumer; and, where any difference or 
i 
I dispute arises as to the amount of such reasonable 
i 
I 

expenses, the matter shall be referred to an Electric 
I Inspector, and the decision of such Inspector shall 

1 be final : 

Provided that the licensee shall not be a t  liberty 
to take off or remove any such meter if any difference 
or dispute of the nature described in sub-section (6)' 
has aqisen until the matter has been determined as 
therein provided. 

(5) A consumer ' shall n'ot oonnect any mekr 
referred to in sub-section ( I )  with any electric 
supply-line through which energy is supplied -by a 

liicen~8~,, 
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licensee, or disconnect the same from any such elec- 
tric supply-line, without giving to the licensee not 
less than forty-eight hours' notice in writing of his 
intention. 

(6) Where any difference or dispute arises as to 
whether any meter referred to in sub-section (1) i s  
or is not correct, the matter shall be decided, upon 
the application of either party, by an Electric 
Inspector, or by a competent person specially ap- 
pointed by the Local Government in this behalf; 
and, where the meter has, in the opinion of such 
Inspector or person, ceased to be correct, such In-  
spector or person shall estimate the amount of the 
energy suppkied to the consumer or the electrical 
quantity contained in the supply, during such time 
as the meter shall not, in the opinion of such In- 
spector or person, have been correct, on the basis of 
the previous supply; and where the matter has been 
decided by any person other than the Electric 
Inspector, an appeal shall lie to the Inspecb1r, whose 
dacision shall in every case be final : but, save as 
aforesajd, the register of the meter shall, in the 
absence of fraud, be conclusive proof of such amount 
or quantity. 

(7) I n  addition to any meter which may be placed 
upon the premises of a consumer in pursuance of 
the provisions of sub-section (I), the licensee may 
place upon such premises such meter, maximum 
demand indjcator or other apparat,us as he may think 
fit for the purpose of ascertaining or regulating 
either the amount of energy supplied to the con- 
sumer, or the number of -hours during which the 
supply is given, or the rate per unit of time a t  which' 
energy is supplied to the consumer, or any other 
quantity or time connected with the supply : 

Provided that the meter, indicator or apparatug 
shall not, in the absence of an agreement to the con- 
trary, be placed otherwise than between the distri: 

buting 
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buting, mains bf the licensee and any meter referred 
to in sub-section (1) : 

Provided, also, that, where the charges for the  
supply of energy depend mrholly or partly upon the 
reading or indication of any such meter, indicator 
or apparatus as aforesaid, the licensee shall, in  the _ 
absence of an agreement to the contrary, keep the  
meter, [indicator or apparatus correct; and the  provi- 
sions of sub-sections (4, (5) and (6) shall in t ha t  case 
apply as though the meter, indicator or apparatus 
were a meter referred t,o in sub-section (I). 

Explanation.-A meter shall be deemed to be 
" correct " if it registers the amount of energy sup- 
plied, or the electrical quantity contained in the  
supply, q i thin  the prescribed limits of error, and a 
maximum demand indicator or other apparatus 
referred to in sub-section (7) shall be deemed to be 
" correct " if it complies with such conditions as 
may be prescribed in  the case of any such indicator 
or other apparatus. 

Supply of 
energy out. 27. Notwithstanding anything in this Act, the 
sidearea of Local Government may, by order in writing, and 
supply- subject to such conditions and restrictions, if any, 

as it tb,inks fit to impose, authorise any licensee to  
supply energy to any person outside the area of 
supply, and to lay down or place electric supply- 
lines for that purpose : 

Provided, first, that  no such authority shall be 
conferred on the licensee within the area of supply, 
of another licensee without that licensee's consent, 
pnless the Local Government considers that his con- 
sent hag been unreasonably withheld : 

Provided, secondly, that  such au tho~i ty  shall not 
be conferred unless the person t o  whom the supply 
is to be given has entered into a specific agreement 
,with the licensee for the taking of such supply : 

Provided, thiraly, that  a licensee on whom sucli 
authority has been conferred shall not be deemed 

ti3 
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to be empowered outside the area of supply tb open 
or break up any street, or any sewer, drain or tun- 
nel in or under any street, railway or tramway, or 
to Jnterf ere with any telegraph-line, without the 
writ,ten consent loif the local authority or person by 

"mrhom such street, sewer, drain or tunnel is repair- 
able, or of the telegraph-authority, as the case may, 
be : 

Provided, fourthly, that, save as aforesaid, the 
provisions of this Act shall apply in the case of any 
supply authosised under this section as if the sqid 
supply were made within the area of supply. 

P A R T  111. I 

SUPPLY, TRANSMISSION AND USE OF ENERGY BY 

-- NON-LICENSEES. 
28. (1)  No person, other than a licensee, shall sanction 

engage in the business of supplying energy except required non-licensees by 

with the previous sanction of the Local Government in certain 

and in accordance with such conditions as the Local cases* 

Government may fix in t'his behalf, and any agree- 
ment to the contrary shall be void : 

Provided that such sanction shall not be given 
in any case unless the Local Government considers 
that, having regard t~ the extent of t,he proposed 
supply and the other circumstances of the case, the 
obtaining of a license under P a r t  11 would be 
attended with undue expense or delay : 

Provided also that  such sanction shall not be 
given within the area for which a local authority is 
constituted, without that local authority's consent, 
or within the area of supply of any licensee, without 
that  licensee's consent, unless the Local Government 
considers that consent has been unreasonably with- 
held. ) 

(2). Where 
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(4) If  no order is made within fourteen days 
after the receipt of an application for the same 
under sub-section (1) or sub-section (3), the order so 
applied for shall be deemed to have been refused, 
and every order, and every refusal to make an order, . 

^ under sub-section (1) or sub-section (3), shall be sub- 
j ect to revision by the Local Government. 

30, (I) No person, blther than a licensee &ly controlo* 
authorized under the terms of his license, s h a l l ~ y ; ~ s ~  
transmit or use energy a t  a rate exceeding two,,,,. 
hundred and fifty watts,- 

(a) in any street, or 
(b) in any place, 

(i) in which one hundred or more persons are 
likely ordinarily to  be assembled, or 

(ii) which is a factory within the meaning of 
KV of 1881 the Indian Faotories Act, 1881, or 

(iii) which is a mine within the meaning of the 
VIII of 1901. Indian Mines Act, 1901, 

without giving not less than seven clear days' notice 
in writing of his intention to the District Magis- 
trate or, in a Presidency-town or Rangoon, to the 
Commissioner of Police, and complying with such 
of the provisions of P a r t  IV, and of the rules made 
thereunder, as may be applicable : 

Provided that nothing in this sectiron shall apply, 
to energy used for the public carriage of passengers, 
animals or goods on, or for the lighting or ventila- 
tion bf the rolling-stock of, any railway or tramway, 
subject to the provisions of the Indian Railways 

Ix of 18901 iict, 1890 : 
Provided, also, that the Local Government may, 

by general or special order and subject to such con- 
ditions and restrictions as may be specified therein, 
exempt from the application of this section or of1 

I 

\ bn% 
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any such provision or rule as aforesaid any person 
or class of persons using energy on premises upon 
or in connection w.ith which it is generated, or using 
energy supplied under Pa r t  I1 in any place specified 
in clause (b ) .  

(2) Where any diEerence or dispute arises as to 
whether a place is or is not one in which one hundred - 
or more persons are likely ordinarily to be assembled, 
the matter shall be referred to the Local Govern- 
ment, and the decision of the Local Government 
thereon shall be final. 

(3) The provisions of this section shall be bind- 
ing on the Crown. 

PART IV" 

.GENERAL'. 

Protective Cbnuses. 

Protection of 31. No person shall, in the generation, trans- 
railways 
and canals, mission, supply. or use of energy, in any way injure 
docks, any railway, tramway, cand or water-way or any 
wharves dock, wharf or pier vested in or cont?olled by a and piers. 

local authority, or obstruct or interfere with the 
traffic on any railway, txarnway, canal or water-way. 

Protection of 32. (1) Every person generating, transmitting, 
: telephonic supplying or using energy (hereinafter in this sect?on 

apdei?ctrt~ referred to as the " operator ") shall take all rea- 
Ytg:'l'"g d sonable precaut~ons in constructling, laying down 

and placing his electric supply-lines and other wbrks 
and in working his system, so as not injuriously to 
affect, whether by induction or otherwise, the work- 
ing of any wire or line used for the purpose of tele- 
graphic, telephonic or electric-signalling communi- 
cation; or the currents in such ;wire or liue, 

(2) Where any difference or di ,sp~te arises be- 
tween the operator and the telegraph-authority as 
~ t 3 
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tb whether the operator has constructed, laid down 
or placed his electric supply-lines or other works, 
or worked his system, in contravention of sub-section 
( I ) ,  or as to  whether the working bf any wire, line 
or current is or is not injuriously affected thereby, 
the matter shall be referred to the Governor Genera1 
in Councjl; and the Governor General in Council, 
unless he is of opinion that  the wire or line has been 
placed in unreasonable proximity to the electric 
supply-lines or works of the operator after the con- 
struction of such lines or works, may direct t h e  
operator to  make such alterations in, or additions to, 
his system as may be necessary in order t b  comply 
with the provisions of this section, and the operator 
shall make such alterations or additions accordingly : 

Provided that  nothing in this sub-secti~n shall 
apply to the repair, renewal or amendment of any 
electric supply-line so long as the course of t h e  
electric supply-line and the amount and nature of 
the energy transmitted thereby are not altered. 
. (3) Where the operatbr makes default in com- 
plying with the requirements of this section, he shall 
make full compensation for any loss or damage 
incurred by reason thereof, and, where any difference 
or dispute arises as to  the amount of such compen- 
sation, the matter shall be determined by arbitra- 

Explanation.--For the purposes of this section, 
a telegraph-line shall be deemed to be injuriously 
affected if telegraphic, telephonic br electric signal- 
ling communication by means of such line is, 
whether through induction or otherwise, prejudi- 
cially interfered with by an electric supply-line or 
work lor by any use made thereof. 

33. (I) Every person shall, within twenty-four NC 
~ O U ~ S  of the occurrence, send to the Electric Inspec- ;; 
'tor, and also to the District Magistrate or, in a 
Presidency-town or Rangoon, tb the Commissioner 
of Police, notice in writing of any accident i n  con- 

mect io~ 
G 2 

;ice of 
idents 
inqui 
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nection with the generation, transmission, supply or 
use of energy resulting or likely to have resulted in 
loss of life or personal injury in  any part  of such 
person's works or electric supply-lines, or in conoec- 
tion with the same, and also notice bf any loss of 
life or personal injury actually occasioned by any, - 
such accident. 

(2) The Local Government may, if it thinks fit, 
require any Electric Inspector, or any other compe- 
tent persbn appointed by it in this behalf, to 
inquire and report- d 

(a) as to the cause of any accident affecting the 
safety of the public, which may have been 
occasioned by or in connection with the 
generation, transmission, slxpply or use 
of energy, br 

(b) as to the manner in, and extent to, which the 
provisions of this Act or of any license 
or rules thereunder, so far  as those provi- 
sions affect the safety bf any person, 
have been complied with. 

Prohibition ' 34. (1) No person shall, in the generation, trans- 
of oonneotion 

earth mission, supply or use of energy, permit any part  of 
and power his electric supply-lines to be connected with earth 
for Govern- 
menttointer- except so far  as may be prescribed in this behalf or 
€ereincertain may be specially sancti(oned by the Governor General 
cases of in Council 

(2) If  at any time i t  is established to the satis- 
faction of the Local Government- 

(a) that any part  of an electric supply-line is 
connected with earth contrary to the 
provisions of sub-sectim (I), or 

(b) that any electric supply-lines or other works 
for the generation, transmission, supply 
or use of energy are attended with, 
danger to the public safety-or to human 
life or injuriously affect any telegraph- 
line, or 

(c) that 



(c): that any electric supply-lines or other works 
I are defective so as not tb be in accordance 
1 with the rovisions of this Act or of 

any rule t g ereunder, 

the Local Government may, by order in writing, 
^ specify the matter complained of and require the - owner br user of such electric supply-lines or other 

works to remedy i t  in  such manner as shall be speci- 
fied in the order, and may also in like manner forbid 
the use of any electric supply-line or works until 
the order is complied with or for such time as is 
specified in the order. 

'A dministration and rules. 

35. (1) The Governor General in Council may, ~dvisory 
for the whole or any part  of British India, and each Boards. 

- Local Government may, for the whole or any part  
of the province, by notification in the Gazette of 
India or the local official Gazette, as the case may, 
be, constitute an Advisory Board. 

(2) Every such Board shall consist of a chair- 
man and not less than t,wo other members. 

(3) The chairman and, where there are more than 
twb other members, two of the other members, or, 
where there, are only two other members, one of the 
other members, shall be nominated by the Governor 
General in Council or the Local Government, as the 
case may be, and the remaining members shall be 
~lominated by such local authorities, Chambers of 
Commerce or! other Associations as the Governor 
General in Council or the Local Government, as the 
case may be, may direct. . 

(4) The Governor General in Cbuncil or the 
Local Government, as the case max be, may, by, 
general or specid order,- 

(a) define the duties and regulate tEe procedure 
of any such Board, 

I (b)' determine 
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(b) dete~mine the tenure of office of the 'mem- 
bers of any such Board, and 

(c)  give directions as to the payment of fees to, 
and the travelling expenses incurred by, 
any member of any such Board in the 
performance of his duty. 

Appointment 36. (I) The Governor General. in Council may, 
of Electric 
 tor,, by notification in the Gazette of India, appoint duly 

qualified persons to  be Electric Inspectors, and every 
Electric Inspector so appointed shall exercise the 
powers and perform the functions of an Electric 
Inspector under this Act within such areas and 
subject to such restrictions as the Governor General 
in Council may direct. 

(2) The Local Government may, by notification 
in the local official Gazette, appoint duly qualified 
persons to  be Electric .Inspectors witbin such areas 
as may be assigned to them respectively; and every 
Inspector so appointed shall exercise the powers and 
perform the functions of an Electric Inspector under 
this Act subject to such restrictions as the Local 
Government may direct. 

(3) I n  the absence of express provision to the 
contrary in this Act or any rule thereunder, an 
appeal shall lie from the decision of an Electric 
Inspector to the Governbr General in Council or the 
Local Government, as the case may be. 

Power for 39. (I) The Governor General in Council may 
Gjvernment 

i to  make _, make rules, for the whole or any part of British 
rules. India, to regulate the generation, transmission, 

1 . .  supply and use of energy, and, generally, to carry 
out the purposes and objects of this Act. 

I (2) I n  particular and without prejudice to tEe 
generality of the foregoing power, such rules may- 
- - 

(a) prescribe th'e fbrm of applications for 
licenses and the payments to be made in 
respect thePeof ; 

(b) regulate the publication of notices; 
I i l l .  A oqescrib 
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( G )  prescribe the manner in which objections s 

with reference to an application under i Par t  I1 are to be ma e ;  
(d) provide for the preparation and submissibh 

t of accounts by licenbees in a specified 
- form ; 

(el provide for the securing of a regular, con- 
stant and sufficient supply of energy by, 
licensees to consumers and for the test- 
ing at  various parts of the system of the 
regularity and sufficiency of such supply, 
and for the examination of the records 
of such tests by consumers; 

( f )  provide for the protection of persons and 
property from injury by reason of con- 
tact with, or the proximity of, or b~q 
reason ' of the defective or dangerbus 
condition of, any appliance or apparatus 
used in the generation, transmis$ion, 
supply or use of energy; 

(g) for the purposes of electric traction regu- 
late the employment of insulated returns, 
or of uninsulated metallic returns of low, 
resistance, in order to prevent fusion or 
injurious electrolytic action of or on 
metallic pipes, structures or substances, 
and to minimise, as far as is reasonably, 
practicable, injurious interference ,with' 
the electric wires, supply-lines and 
apparatus of parties other than the 
owners of the electric traction system, or 
with the currents therein, whether the 
earth is used as a return or not; 

(h) prbvide for preventing telegraph-lines and 
magnetic observatories or laboratories 
from being injuriously affected by the 
generation, transmissi'en, supply or use 
of energyq 

'(9 pmmribe 
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(i) prescribe the qualifications to be required 
of Xlectric Inspectors ; 

u), agthorize any Electric Inspector or other 
officer of a specified rank and class to 
enter, inspect and examine any place, 
carriage br vessel in which he has reason 
to believd any appliance or apparatus 
,used in the generation, transmission, 
supply or use of energy to be, and to 
carry out tests therein, and to prescribe 
the facilities to  be given to such Inspec- 
tors br officers for the purposes of such' 
examinations and tests ; and 

(k). authorize and regulate the levy of fees for 
any such testing or inspection and, 
generally, for the services of Electric 
Inspectors under this Act. 

: 
I Further prc= 

visions 
I respecting . 
I rules. 

(3) I n  making any rule under this Act, the 
Governor General in Council may direct that every 
breach therebf shall be punishable with fine which 
may extend to three hundred rupees, and, in the 
case of a continuing breach, with a further daily, 
fine which may extend to fifty rupees. 

38. (1)  he power to make rules under section 
37 shall be subject to the condition of the rules being 
made after previous publication. 

(2) The date tb be speaified in accordance with 
clause (3) of section.23 of the General Clauses Act, ;x of 189% 

1897, as that after which a draft of rules proposed 
to be made under section 37 will be taken into con- 
sideration shall not be less than three months frbm 
the date on which the draft  of the proposed rules 
,was published for general information. 

(3) Any rule to be made under this Act shall, 
before it is published for criticism under sub-section 
(Z), be referred to the Advisory Board (if any) con- 
stituted for the whole of British Inaia, or, if no 
such Board has been constituted, then tlo such Board 
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' or Boards (if any) as the Governor General in 
Council may direct; and the rule shall not be so 
published until such Board or Boards (if auy) has 
or have repbrrted as to the expediency of making the 

\ proposed rule and as to the suitability of its 
provisions. 

(4) All rules made under section 37 shall be 
published in the Gazette of India, and on such pub- - lication shall have effect as if enacted in th,is Act. 

Criminal 0 ff ences and Procedure. 
39. Whoever dishonestly abstracts, consumes or Theft of 

uses any energy shall be deemed to have committed energy. J 

XLV of 1860 theft within the meaning of the Indian Penal Code ; 
and the existence of artificial means for such abstrac- 
tion shall be prim& facie evidence of such dishonest 
abstraction. 

80. Whoever maliciousfy causes energy to be Penalty for ' 
I 

maliciously wasted or diverted, or, with intent to cut off the wasthg 
; supply of energy, cuts or injures, or attempts to cut ;;;$;; 

or injure, any electric supply-line or works, shall be works. 
punishable with imprisonment for a term which may 
extend to two years, or with fine which may extend 
to one thousand rupees, or with both. 

41. Whoever, in contr&vention of the provisions Penalty for 
of section 28, engages in the business of supplying unauthorized 

supply of 
energy shall be punishable with fine which may energsbs 
extend to three thousand rupees, and, in the case of non-licensees. 

I a continuing contravention, with a daily fine which 
I may extend to three hundred rupees. 

42. Whoever- Penalty for 
illegal or de- 

(a) being a licensee, save as permitted under fective I 
supply or for section 27 or section 51 or by his license, non.co,- 

supplies energy or lzys down or places ~liancewith 
any electric supply-line or works outside order. 

the area of supply ; or, 
:(b) being a licensee, in contravention of the pro- 

yisions of this Act or of the rules there- 
under 

i 
b 



D 0 Electricity. [ACT r % 
[Part I V .-General.) 

under or in breach of tbs conditions of 
his license and without reasonable 
excuse, the burden of proving which shall 
lie on him, discontinue3 the supply of 
energy or fails to supply esergy ; or  

( c )  makes default in complying with any order - 
issued to him under section 34, sub-sec- 
tion (2) ; 

shall be punishable with fine which may extend to 
one thousand rupees, and, in the case of a continuing 
offence or default, with a dailyfine which may extend 
to one hundred rupees. 

43. Whoever, in co~ltravention of the provisions illegal 
transmission of section 30, transmits or uses energy without giving 
or use of 
energy. the notice required thereby, shall be punishable with 

fine which may extend to five hundred rupees, and, 
in the case of a continuing offence, with a daily fine 
which may extend to fifty ru,pees. 

Penalty for 
interference 
with meters 
or licensee's 
works and 
for improper 
use of 
energy. 

44. Whoever- 
(@) connects any mekr  referred to in section 

26, sub-section ( I ) ,  or any meter, in- 
dicator or apparatus referred to in 
section 26, sub-section (7), with any, 
electric supply-line through which energy 
is supplied by a licensee, or disconnects 
the same from any such electric supply- 
line, without giving to the licensee forty- 
eight hours' notice in writing of his in- 
tention; or 

(b)  lays, or causes to be laid, or connects u p  an8 
works for the purpose of communicating 
with any other works belonging to s 
licensee, without such licensee's consent ; 
or 

(c) maliciously injures any meter referred to in 
section 26, sub-section ( I ) ,  or any meter, 
indicator or apparatus referred to in 
section 26, snh-section ('l'), or wilfully Or 

f r agdulantlg 
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fraudulently alters the index of any such' 
metw, indicator or apparatus, or pre- 
vents any such meter, indicator or 
apparatus from duly registering; or 

(d) improperly uses the energy of a licensee ; 
shall be punishable with fine which may extend to 
three hundred rupees, and, in the case of a continu- 
ing offence, with a daily fine which may extend to  
thirty rupees; and the existence of artificial means 
for making such connection as is referred to in clause 
(a) or such communication as is referred to in clause 
(b) or for causing such alteration or prevention as 
is referred to in clause (c) or for facilitating such 
improper use as is referred to in clause (d) shall, 
where the meter, indicator or apparatus is under the 
custody or control of the consumer, whether it is his 
property or not, be prim& facie evidence that  such 
connection, communication, alteration, prevention 
or improper use, as the case may be, has been know- 
ingly and wilfully caused by such consumer. 

45. Whoever maliciously extinguishes any public Peqelty.fof 
extmgmshlng lamp shall be punishable with imprisonment for a public lamps. 

term which may extend to six months, or with fine 
which may extend to three hundred rupees, or with 
both. 

46. Whoever negligently causes energy to be Penaltyfor 

wasted or diverted, or negligently breaks, throws zfjg'tlJ' 
down or damages any electric supply-line, post, pole energy or 

or lamp or other apparatus connected with the:igfg 
supply of energy, shall be punishable with fine which 
may extend to two hundred rupees. 

4'9. Whoever, in any case not already provided Penalty for 
offences not for by sections 39 to 46 (both inclusive), makes default otherwise 

in complying with any of the provisions of this Act, prOr'ded fox 

or with any order issued under it, or, in the case of 
a licensee, with any of the conditions of his license, 
shall be punishable with fine which may extend to 
one hundred rupees, and, in the case of a continuing 

default, 
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default, with a daily fine which may extend to 
twenty rupees : 

provided that, where a person has made default 
in complying with any of the provisions of sections 
13,14, 15,17 and 32, as the case may be, he shall not 
he so punishable if the Court is of "opinion that the 
case was one of emergency and that the offender 
complied with the said provisions as far as was 
reasonable in the circumstances. 

Penalties not 
to affect 48. The penalties imposed by sections 39 to 47 
otherliabili- (both inclusive) shall be in addition to, and not in 
ties. derogation of, any liability in respect of the pay- 

ment of compensation or, in the case of a licensee, 
the revocation of his license, which the offender may 
have incurred. 

Penalties 
where works 

49. The provisions of sections 39, 40, 4A, 45 and 
46 shall, so far as they are applicable, be deemed to 

Government. apply also when the acts made punishable there- 
under are committed in the case of energy suppJied 
by or of works belonging to the Government. 

Institution 
of prosecu. 

50. No prosecution shall be instituted against 
tio,,l any person for any offence against this Act or any 

rule, license or order thereunder, except a t  the 
instance of the Government or an Electric Inspector, 
or of a person aggrieved by the same. 

Supplementary.  
Exercise in 
certain cases 51. Notwithstanding anything in sections 12 to 
ofpowersof 16 (both inclusive) and sections 18 and 19, the 
tele@aph. Governor General in Council may, by order in euthority. 

writing, for the placing of appliances and apparatus 
for the transmission of energy, confer upon any 
public officer or licensee, subject to such conditions 
and restrictions (if any) as the Governor General in 
Council may think fit to impose, and to the provi- 
sions of the Indian Telegraph Act, 1885, any of the,, ,,, 
powers which the telegraph-authority possesses 
under that Act, with respect to the placin of P telegraph- ines 



telegraph-lines and posts ,for the purposes of a 
telegraph established or maintained by the Govern- 
mevt or lo be so eslablished or maintained. 

52. Where any m.atter is, by or under this Act, 
directed to be determined by arbitration, the matter 
shall, unless i t  is otherwise expressly provided in the 
license of a licensee, be determined by such person 
or ,persons as the Local Government may nominate 
in that behalf on the application of either party; 
but in all other respects the arbitration shall be 
subject to the provisions of the Indian Arbitration 
Act, 1899. 
' 53. (I) Every notice, order or 'document "by or service of 

under this Act required or authorized to 
addressed to any person may be served by post or doouments, 
left,- 

(a) where the Government is the addressee, a t  
the office of the Secretary in the Public 
Works Department ; 

( b )  where a local authority is the addressee, af 
the office of the local authority; 

(c) where a company is the addressee, a t  the 
registered office of the Company or, in 
the event of the registered office of the 
Company not being in India, a t  the head 
office of the Company in India; 

( d )  where any other person is the addressee, a t  
the usual or last known place of abode or 
business of the person. 

(2) Every notice, order or document by or under 
this Act required or authorized to be addressed to 
the owner or occupier of any premises shall be 
deemed to be p,roperly addressed if addressed by the 
description of the " owner " or " occupier " of the 
premises (naming the premises), and may be served 
by delivering it, or a true copy thereof, to some 
person on the premises, or, if there is no person on 
$he premises to whom the same can with reasonable 

diligence 
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'diligence be delivered, by affixing it on some conspi- 
cuous part of the premises. 

Reoovsry nf. 
sums recover. _, 54. Every sum declared to be recoverable by sec- 
able under tion 5, clause (f), section 6, sub-section (%'), section 14, certain pro- 
visions of sub-section (%'), clause (h), section 16, sub-section (z), 
Aot- . section 18, sub-section (9) or sub-section ( 4 ,  or sec- - 

tion 26, sub-section ( 4 ,  and every fee leviable under 
'this Act, may be recovered, on application to a 
Magistrate having jurisdiction where the person 
liable to pay the same is for the time being resident, 
by the distress and sale of any moveable property 

Dolegstion 
belbnqing to such person. 

of certain 55. (I) The Local Government may, by general 
functionsof or special order, authorize the discharge of any of 
Local Gov- 
ernment to its functions under section 13 or section 18, or clause 
E1eotricIn- V, sub-clause (%'), or clause XIII of the Schedule by 

I spectors. an Electric Inspector. 
Protection 
for done 56. No suit, prosecution or other proceeding shall 

I in good faith. lie against any public officer, or any servant of a local 
authority, for anything done, or in good faith pur- 

1 Amendment 
porting to be done, under this Act. 

I of theLand 57. (I) I n  section 40, sub-section (I), clause (h ) ,  
Acquisition and section 41, sub-section (5), of the Land Acqui- 
Act, 1894. sition Act, 1894, the term "work " shall be deemed to I of ISM, 1 include electrical energy supplied, or to be supplied, 

by means of the work to be constructed. 
1 (2) The Local Government may, if i t  thinks fit, 
i on the application af any person, not being a com- 

pany, desirous of obtaining any land for the pur- 
poses of his undertaking, direct that he may acquire 
such land under the provisions of the Land Acquisi- 
tion Act, 1894, in the same mantier and on the same 
conditions as it might be acquired if the person were 
a company. 

R e ~ e ~ 1 8 a n a  58. (I) The Indian Electricity k t ,  1903, is here- of 1983, 
savings. 

by repealed : 
Provided that every application for a license 

made and every license granted under the said Act 
@hall 
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shall be deemed to have been made and granted under 
this Act. 

I 
(2 )  Nothing in this Act shall be deemed to affect 

the terms of any license which was granted, or of 
any agreement which was made, by or with the sanc- 

i tion of the Government for the supply or use of 
electricity before the commencement of this Act. 

THE SCHEDULE. 

PROVISIONS TO BE DEEMED TO BE INCORPORATED WITH, AND 
TO FORM PART OF, EVERY LICENSE GRANTED UNDER PART 
11, S O  FAR AS NOT ADDED TO, VARIED OR EXCEPTED BY 
THE LICENSE. 

! 
[See section 3, sub-section (2), clause ( f) . ]  

Security and accounts. 

I. Where the licensee is not a local authority, the fol- security for 
lowing provisions as to giving security shall apply, executionof 
namely : - works of 

licensee not 

(a) The licensee shall, within the period fixed in that :$'ti:'' 
behalf by his license, or any longer period which 
the Local Government may substitute therefor 
by order under section 4, sub-section (3), clause 
(b), of the Indian Electricity Act, 1910, before 
exercising any of the powers by She license con- 
ferred on him in relatiofi to t'lio execution of 
works, show, to the satisfaction of the Local 
Government, that he is in a position fully and 
eficiently to discharge the duties and obligations 
imposed upon him by the license throughout the 
area of supply. 

(b) The licensee shall also, within the period fixed in 
that behalf by his license, or any longer period 
which the Local Government may substitute 
therefor by order under section 4, sub-section 
(3), clause ( b ) ,  of the Indian Electricity Act, 
1910, and before exercising any of the powers 
conferred on him in relation to the execution of . 

,works, 
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works, deposit or secure to the satisfaction of the  
Local Government such Sum (if any) as may be 
fixed by the license or, if not so Sxed, by the  
Local Ciovernment. ,. 

(c) The said sum deposited or secured by the licensee 
under the provisions of this clause shall be 
repaid or released to him on the completion of 
the works or a t  such earlier date or dates and by 
such instalments, as may be approved by the 
Local Government. 

11. Where the licensee is not a local authority, the 
following provisions as to the audit of accounts shall'apply, 
namely : - 

(a) The annual statement of accounts of the under- 
taking shall, before being rendered under section 
11 of the Indian Electricity Act, 1910, be 
examined and audited by such person as the 
Local Government inay appoint or approve in  
this behalf, and the remuneration of the auditor 
shall be such. as the Local Government may - 
direct, and his remuneration and all expenses 
incurred by Xim in or about the execution of his 
duties, to such an  amount as the Local Govern- 
ment shall approve, shall be paid by the licensee 
on demand. 

(b) The licensee shall afford to the  auditor, his clerks 
and assistants, access to all  such books and docu- 
ments relating to the undertaking as are neces- 
sary for the purposes of the audit, and shall, 
when required, furnish to him and them all 
vouchers and information requisite for that  pur- 
pose, and afford to him and t'hem all facilities 
for the proper execution of his and their duty. 

lc) The audit shall be made and conducted in such 
manner as the Local Government may direct. 

(d) Any report made by the auditor, or such portion 
thereof as the Local Government may direct, 
shall be appended to the annual statement of 
accounts of the licensee, and shall thenceforth 
form part thereof. 

( e )  Notwithstanding 
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(e) Notwithstanding the foregoing provisions of %Xis 
clause, the Eucal Government may, if  i t  thinks 
fit, accept ithe examination and aud'it of an 

I 

I auditor appointed by the licensee. 

111. The licensee shall, unless the Local Government separuh 
otherwise directs, a t  all times keep the accounts of the aooounrl?l 
capital employed for the purposes of the undertaking dis- 
tinct from the accounts kept by him of any other under- 
taking or business. 

Compulsory works and supply. 

IV. The licensee shall, within a period of three years Excoution r ~ t  
after the commencement of the license, execute to t!heworkaf* 
satisfaction of the Local Government all such works as may ~ ~ ~ ~ e *  
be specified in the license in this behalf or, if not so speci- li,,,, 
fied, as the Local Government may, by order in writing 
issued within six months of the date of the commencement 
of the license, direct. 

V. (I) Where, after the expiration of two years and six Provisions as 
months from the commencement of the license, a requisition to laying 
is made by six or more owners or occupiers of premises in down of 
or upon any street or part of a street within the area of furtherdi~trk 
supply or by the Local Government or a local authority butingmains' 
charged wit5 the public lighting thereof, requiring the 
licensee to provide distributing mains throughout such 
street or part thereof, the licensee shall comply within six 
months with the requisition, unless,- 

(a) where it is made by such owners or occupiers as 
aforesaid, the owners or occupiers making it do 
not, within fourteen clear days after the service 
on them by the licensee of a notice in writing in 
this behalf, tender to the licensee a written con- 
tract duly executed and wit5 sufficient security 
binding themselves to take, qr guaranteeing thad 
there shall be taken, a supply of energy for not 
less than two years to such amount as will in the 
aggregate produce annually, at  the current rates 
charged by the licensee, a reasonable return to 

- the licensee ; or, 
( b )  where it is made by the Local Government or tr 

local authorityc the Local Clovernment or local 
authority, 

H 
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authority, as the case may be, does ncT, within' 
t'h'e like period, tender a like contract binding 
itself to take a supply of energy for not less than 
seven years for the public lamps in such street 
ix part $hereof. n 

(2) Where any difference or dispuFe arises between the 
lisensee and such owners or occupiers as to the sufficiency 
of the security offered under this clause, or as to the amount 
of energy to be taken or guaranteed as aforesaid, the matter 
t hall be referred to the Local Government and either decided 
by it or, if i t  so directs, determined by arbitration. 

- (3) Every requisition under this clause shall be signed 
by the maker or makers thereof and shall be served on the 
licensee. 

(4) Every requisition under this clause shall be in a 
form to be prescribed by rules under the Indian Electricity 
Act, 1910; and copies of the form shall be kept a t  the  office 
of the licensee and supplied free of charge to any applicant. 

Requi3ition VI. ' ( I )  Where a requisition is made by the owner or 
for 8ul'p1y occupier of any premises situate within one hundred yards to oyvllers. or 
oooup,ers from any distributing main requiring the licensee to supply 
vi~init~y, energy for such premises, the licensee shall, within one 

month from the making of the requisition, supply, and, save 
in so far as he is prevented from doing so by cyclones, floods, 
storms or other occurrences beyond his control, continue to 
supply, energy in accordance with the requisition : 

Provided, first, that the licensee shall not be bound to 
comply with any such requisition unless and until the person 
making i t  

(a) within fourteen days after the service on him by the 
licensee of a notice in writing in this behalf, 
tenders to the licensee a written contract, in a 
form approved by the Local Clovernment, duly 
executed and with sufficient security, -binding 
himself to take a supply of energy for not less 
'than two years to such amount as will produce, 
a t  current rates charged by the licensee, a reason- 
able return to the licensee, and, 

( b )  if required by t'h'e licensee so to do, pays to the 
licensee the cost' of so much of any service line 
as may be laid down or placed for the purposes 

of 



( T h e  Schdub.-Provisions to  be deemed lo  be in- 
corporat~d wi th ,  and t o  dorm part oj ,  every 
license granted under  Bar t  I I ,  so jar cy no8 
added t ~ ,  oaried or escepted by the Zic,ense.). 

1 

of the supply upon the paopedy in respect of 
which the requisition is made, and of so much of 
any service line as it may be necessary for the  
said purposes to lay down or place beyond one 
hundred feet from the licensee's distributing 
main, although not on that property: 

Provided, secondly, that the licensee shall be entitled 
to discontinue such supply- 

(a) if the owner or occupier of the property to wliich 
,the supply is made has not already given security, 
or if any security given by him has become 
invalid or insufficient, and such owner or occu- 
pier fails to furnish security or to make up the  
originall security to a sufficient amount, as the 
case may be, within seven days after the service 
upon him of notice from the lioensee requiring 
Eim so to do, or 

( b )  if the owner or pccupier of the property to which 
the supply is made adopts any appliance, or uses 

I the energy supplied to 'h'im by the licensee for 
any purposes, or deals with i t  in any manner, 
so as unduly or improperly to interfere with the  
efficient supply of energy to any other person by, 
the licenses, or 

(G) if the electric wires, fittings, works and apparafus 
in such property are not in good order and 
oondition, and are consequently likely t o  affect 
injuriously the use of energy by the licensee, or 
by other persons, or a 

(d) if the owner or occupier makes any alterations of, 
or additions to, any electric wires, fittings, works 
or apparatus within such property as aforesaid, 
and does not notify the same to the licensee before 

I the same are connected to the source of supply, 
with a view to their being examined and tested :I 

Provided, thirdly, that the maximum rate per unit of 
time st which the owner or occupier shall be enkitled to be 
supplied with energy shall not exceed what is necessary for 
%he maximum consumption on his premises, and, where the  
owner or occupier has required a licensee to supply him at  a 
specified maximum rate, he shall not be entitled to alter that 

maximum, 
H 2 
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maximum, except after one month'e n 
licensee, and the licensee may recover from the owner or 
occupier any expenses incurred by him by reason of such 
alteration in respect of the service lines by which energy is , 
supplied to the property beyond one hundred feet from the 
licensee's distributing main, or in respect of any fittings oi. 
apparatus of the licensee upon that property : and 

Provided, fourthly, that, in the event of any requisitiod 
being made for a supply of energy from any distributing 
main of which the licensee can prove, to the satisfaction of 
an Electric Inspector,- 

(a) that  it is already loaded up to its full current- 
carrying capacity, or 

( b )  that, in case of a larger amount of current being 
transmitted by it, the loss of pressure will 
seriously affect the e5ciency of the supply to 
other consumers in the vicinity, 

t'he licensee may refuse to accede to the requisition for such 
reasonable period, not exceeding six months, as such In- 
spector may think su5cient for the purpose of amending the 
distributing maim or laying down or placing a further 
distributing main. 

(2) Any service line laid for the purpose of supply in 
pursuance of a requisition under sub-clause (I) shall, not- 
withstanding that a portion of i t  may have been paid for by 
the person making the requisition, be maintained by the 
licensee. 

(3) Where any difference or d i p u t e  arises as to the 
amount of energy to be taken or guaranteed as aforesaid, or 
as to the cost of any service line or as to the su5ciency of 
the secu~ity offered by any owner or occupier, or as to t'he 
imp~oper use of energy, or as to any alleged defect in  any 
wires, fittinge, works or apparatus, or as to the amount of 
the expenses incurred under the third proviso to sub-clause 
(I), the matter shall be referred to an Electric Inspector 
and decided by him. 

(4) Every requisition' under this clause shall be signed 
by the maker or makers thereof and shall be served on the 
licensee. 

(5) Eveiy requisition under this clause shall be in a 
form to be prescribed by rules under the Indian Electricity 

Act, 
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- Act, 1910; and copies of the form shall be kept at the office 
of the licensee and supplied free of charge to any applicant. 

VII. (1) Where an application is made by any person pr0~,ions as 
for tlie supply of energy wicthin the area of supply, for any to laying 
premises not situate within one hundred yards from any electric 
distributing main, or in any street in which distributing ~ $ ~ ~ ~ ~ 2 ~ 1  
mains have not already been laid down or placed, and agreement. 
where a special agreement has been entered into to give and 
receive such supply, the licensee shall, before commencing 
to lay down or place in any such street any electric supply- 
line, serve upon the local authority (if any) and upon the 
owner or occupier of all premises abutting on so much of 
the street as lies between the points of origin and termina- 
tion of the electric supply-line so to be laid down or placed 
a notice statring that the licensee intends to lay down or 
place the electric supply-line, and intimating that, if within 
tlie said period the local authority or any two or more of 
such owners or occupiers require in accordance with the . 
~rovisions of the license that a supply shall be given for any 
public lamps or to their premises, as the case may be, the 
necessary distributing main will be laid down or placed by 
the licensee at the same time as the electric supply-line 
intended for the particular person. 

(2) Where any such special agreement as is referred to 
in sub-clause (I) has been entered into between the licensee 
and any person, the licensee shall supply, and, save in so 
far as he is prevented from doing so by cyclones, floods, 
storms or other occurrences beyond his control, continue to 
supply, energy in such quantities as may have been agreed 
upon, and the provisions contained in the first, second, third 
and fourth provisos to sub-clause (I) and in sub-clauses (2) 
and (3) of clause VI  shall, so far as may be, apply to every 
case in which energy is supplied under this clause as if such 
person had made a requisition under clause VI. 

VIII .  (I) Where a requisition is made by the Local supply for 
Government or by a locd authority requiring the licensee public lamps. 
to supply for a period of not less than seven years energy 
for any public lamps within tho distance of one hundred 
yards from any distributing main, the licensee shall supply, 
and, save in so far as he is prevented from doing so by 
cyclones, floods, storms or other occurrences beyond his 
ecintrol, continuo to supply, energy for such lanips in such 

' quantities 
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quantities ae the Local Bove~nment er the kocd authmity, 
as the case may be, may require. 

(8) The pr~rwisions of smb-clause (b) of the first provise7 
of sub-cla~ses [c )  and (d) o$ the second proviso, a ~ d  of the  
third and f o u ~ t h  provisos to sub-clause ( I )  and the provi- 
@ions of sub-clauses (2) and (3) oi clause VIE shall, EQ far  as  
may be, apply to every case in whieh a acquisition for the  
eupply of energy is made undea this clause as if the Local 
Bovernment or loeal authority were ~n ownex or oeeupie~ 
within the meaning of t K m  p~oviaione. 

i?pecialpro- ' PX. ( I )  Where, and in 80 far ae, the licensee (here;& 
~aionsapply- after in this clause aefesred to as "the bulk-licensee ") iF3 
ing to supply 

bulko authorized by his license to supply energy to other licensees 
Ecenaew. for distkibution by them (hereinafter in this clauae referred 

to as " distributing-licen~es ")., the $allowing  provision^, 
 hall apply, namdy : - 

&a) any di~tribting-Iicelasee~ within the buIk-lisen~ee'~ 
area of snpply may make a aeqwisition on the 
bulk-licensee, requiring him to  give a supply of 
energy and specifying the point, and the maxi- 
mum rate per unit of time, at which snc'h' supply 
is required, and the date upon which the supply 
is to commenee, such date being fixed after the  
date of reee2pt of the requisition 80 as to allow 
an interval that is reasonable with regard to the 
locality and to the length of the electric supply- 
line and the amoant of the plant required; 

(b )  such distributing-licensee shall, if required by the 
bulk-licensde so to do, enter into a written agree- 
ment to receive and pay for a supply of energy 
for a period of not less than seven years of such 
an amount thak tXe payment to be made for the 
same a t  the rate of ~ h a r g e ~ f o r  the time being+ 
charged for such supply ahall not be less than 
such an amount as will produce a reasonable 
return to the bulk-licensee on the outlay (ex- 
cluding expenditure on generating plant then 
&%&isking and any electric supply-line then laid 

down 



(The Schedule.-Provisions to be de&ed to be in- 
corporatad with, and to form part o f ,  every 
license granted under Part II, so far as noi 
added to, varied or egcepted by  the license.) 

d o m  or placed) incurred by him in making 
provision for such supply; 

'(o) the maximum rate per unit of time at which a dig- 
tributing-l'icensee shall be entitled to be suloylied 
with energy shall not exceed what is neceosary 
for the purposes for mhic'h' the supply is required 
by him, and need not be increased except upon 
a fresh requisition made in accordance with the 
foregoing provisions ; 

( d )  if any difference or dispute arises under this clause, 
it shall be determined by arbitration, and, in the 
event of such arbitration, the arbitrator shall 
have regard to the following amongst other con- 
siderations, namely : - 
(i) the period for which the distributing-licensee 

is prepared to bind himself to take energy; 
(ii) the amount of energy required and the hours 

during which the bulk-licensee is to 
supply i t ;  

'(iii) the capital expenditure incurred or 50 be 
incurred by the bulk-licensee in connee- 
tion with the aforesaid supply of energy; 
and 

(iv) the extent to wliich the capital expended or 
to be expended by the bulk-licensee in 
connection with such supply may become 
unproductive upon the discontinuance 
thereof. 

(9) Notwithstanding anything in sub-clause (I), tho 
bulk-licensee shall give a supply of energy to any distri- 
buting-licensee within his area of supply applying therefor. 
even although the distributing-licensee desires to be sopplied 
with only a portion of the energy required for distributioll 
by him: 

Provided that %he distributing-licensee shall, if BO . 
required by the bulk-licensee, enter into an agreement ts 
take' such energy upon special terms (including a minimum 
annual sum to be paid to the bulk-licensee) to be determined, 
if necessary, by arbitration in the manner laid down in wb-  
clause (I) (d) .  

(3) The 
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(3) The maximum price fixed by a license for energy 
supplied to a distributing-licensee shall not apply t o  any 
partial supply given under sub-clause (2). 

(4) Every distributing-licensee, who is supplied with 
energy by a bulk-licensee and intends to discontinue to 
receive such supply, shall give not less than twelve monthsJ 
notice in writing of such intention to the bulk-licensee : 

Provided that, where the distributing-licensee has entered 
into a written agreement with the bulk-licensee to receive 
and pay for s supply of energy for a certain: period, such 
notice shall be given so as not to expire before the end of 
that period. 

X. I n  the absence of an  agreement to the contrary, %he 
licensee may c'h'arge for energy supplied by him to any 
consumer- 

(a)' by the actual amount of energy so ~upplied;  or 
( b )  by the electrical quantity contained in the supply; 

or 
(c) by such other method as may be approved by the 

Local (jtoverment : 

Provided, first, that, where the licensee charges by any 
method so approved by the Local Government, any con- 
sumer who objects to that method may, by not less than one ' 
month's notice in writing, require the licensee to charge 
him, a t  the licensee's option, either by the actual amount 
of energy supplied to him or by the electrical quantity con- 
tained in! the supply, and thereafter the licensee shall dot, 
except with the consent of the consumer, charge him by, 
another method : 

Provided, secondly, that, before commencing to supply 
anergy through any distributing main, the licensee shall 
give notice, by public advertisement, of the method by w'liich 
he proposes to charge for energy so supplied; and, where the 
licensee has given such notice, he shall not bo entitled to 
change that method of charging without giving not, less 
than one month's notice in writing of such cEange to the 
Local Government, to the local authority (if any) concerned, 
and to every consumer of energy who is supplied by him 
fxom such distributing main : 

Provided, 
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Provided, thirdly, that, if the consumer is provided with 
a meter +n pursuance of the provisions of section 26, sub- 
section (I), of the Indian Electricity Act, 1910, and the  
licensee changes the method of charging for the energy 
supplied by him from the distributing main, the licensee 
shall bear the expense of providing a sew meter, or sllch 
other apparatus as may be necessary by reason of the new 
method of cliarging. 

XI. Save as provided by clause I X ,  sub-clause (3), the Maximum . 
prices charged by the licensee for energy supplied by him charges. 
shall not exceed the maxima fixed by his license, or, in the  
case of a method of charge approved by the Local Govern- 
ment, such maxima as the Local Government shall fix on 
approving the method : 

Provided, that, if, a t  any time after the expiration of 
seven years from the commencement of the license, the  
Local Government considers or is satisfied that tlie maxima 
so fixed or approved as aforesaid should be altered, it may, 
aftel: such inquiry (if any) as i t  thinks fit, make an order 
accordingly, which shall have efiect from such date as may 
be mentioned therein : 

Provided, also, that, where an order in pursuance of the 
foregoing proviso has been made, no further order altering 
the maxima fixed thereby shall be made until the expiration 
of another period of five years. 

XI I .   he price to be charged by the licensee and to Charge for 
be paid to liim for energy supplied for the public lamps, and ~ $ ~ ~ ~ ~ ~ p s ,  
the mode in which those charges are to be ascertained, shall 
be settled by agreement between the licensee and the Local 
Government or the local authority, as the case mav be, and, 
where any difierence or dispute arises, the matter shall be 
determined by arbitration. 

- Testing and inspecition. 

XII I .  The licensee shall establish a t  his own cost and Ecenseeto 
keep in proper condition such number of testing stations, establish 1 
situated a t  such places within reasonable distance from any ~'~~~~~~ 
distributing main, as the Local Government may direct for keep instm. 
the purpose of testing txe pIeSsUr0 or ~ e r i o d i c i t ~  of the mentsfor 
supply of energy in the distributing main, and shall supply 
and keep in proper condition thereat, and on all premises 
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from which he supplies energy, such instruments for testing 
as an Electric Inspector may approve, and shall supply 
energy to each testing station for the purpose of testing. 

XIV. The licensee shall afford all facilities for inspec- 
tion and testing of his works and for the reading, testing and 
inspection of his instruments, and may, on each occasion of 
the testing of his works or the reading, testing or impection 
of any instruments, be represented by an agent, who may 
be present, but shall not interfere with the reading, testing 
or inspection. 

XV. On the occasion of the testing of any works of the 
licensee by an Electrio Inspector reasonable notice thereof 
shall be given to the licensee; and the testing shall be 
carried out at  such suitable hours as, in the opinion of the 
Electric Inspector, will least interfere with the supply of 
energy by the licensee, and in such manner as the Electric 
Inspector may thlnk fit; but, except under the provisions 
of an order mads in each case in that behalf by the Local 
Government, the Electric Inspector shall not be entitled to 
have access to, or interfere with, the works of the licensee 
a t  any points other than those a t  which the licensee himself 
has access to the same : 

Provided that the licensee shall not be held responsible 
for any interruption or irregularity in the supply of energy 
which may be occasioned by, or required by the Electric 
Inspector for the purpose of, any such testing as aforesaid : 

Provided, also, txat the testing shall not be made in 
regard to any portion of the works oftener than 
once in any thres months, unless in pursuance of an  order 
made in each case in that behalf by tho Local Government. 

Plans. 
XVI. (I) The licensee shall, after commencing to supply 

energy, forthwith cause a plan to be made of the area 
of supply, and shall cause to be marked thereon the align- 
ment and the approximate height above or depth below the 
surface of all his then existing electric supply-lines, street- 
distributing boxes and other works, and shall once i ~ .  every 
year cause that plan to be duly corrected so as to show the 
klectric supply-lines, street-distributing boxes and other 
works for the time being in position. The licensee shall 
also, if so required by an Electric Inspector, cause to be 

made 
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made sections showing the approximate level of all his 
existing underground works other than service lines. 

(2) Every such plan shall be drawn to a scale which 
shall not be smaller than sixteen inches to the mile. 

(3) Every such section shall be drawn to a 'horizontal 
scale which shall not be smaller than sixteen inches to the  
mile and to a vertical scale which shall not be smaller than 
one inch to eight feet. 

(4) Every plan and section so made or corrected, or s 
copy thereof, marked with the date when it was so made or 

- corrected, shall be kept by the licensee at  his principal office 
or place of business within the area of supply, and shall a t  
all reasonable times be open to the inspection of all ap-pli- 
cants, and copies thereof shall be supplied on eu& terms 
and conditions as may be prescribed by rules under the  
Indian Electricity Act, 1910. 

(5) The licensee shall, if required by an Electric Inspec- 
tor and, where the licensee is not a local authority, by the 
local authority (if any) concerned, supply free of charge to 
such Electric Inspector or local authority a copy of every 
such plan or section duly corrected so as to agree with the 
original kept a t  the principal office or place of business of 
the licensee. 

Additional notice of certain works. 
'XVII. On the day next preceding th'e commencement of Noticeto 

any such works as are referred to in section 13 of the Electric 
Indian Electricity Act, 1910, the licensee shall, in addition Tn6pector4 
to any other notices which he may be required to give, serve 
upon the Electric Inspector, or such officer as the Local 
Government may appoint in this behalf for the area of 
supply, a notice in writing stating that he is about to 
commence the works, and the nature and position of the 
8ame. 


